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West Bengal Act XXX of 1984l 
THE WEST BENGAL DISTRICTS (CHANGE OF NAME OF 

DEPUTY COMMISSIONERS) ACT, 1984. 

AII Act to clrarlge rlre nanre of Dcpiiry Cottrm~issioncr~ of lire (listrice 
01 Wesr Bengal. 

WHEREAS it is expedient ro change the name of Depuly Con~n~issiancrs 
now prevailing in the four districrs of West Bengal. namely, Dajccling, 
Jalpaiguri, Cooch Behar and Purulia: 

It is hereby enacted in the Thirly-fifth year of h e  Republic of India, 
by the Legislature of West Bengal, as follows:- 

1. (1) Th is  Acl may be callcd thc West Bcngal Districts (Change :::ntirlc , 

of Name of Deputy Commissioners) Act. 1984. commcncc- 
nicnr. 

(2) I t  shall come into force on such dare a [he State Government 
may, by nolifica~ion in the OQiciol Gazcue, appoint. 

2. The Deputy Commissioner and the Additional Depuly Dcpu~y 
Commiuioner Commissioner of  each of the districts of Drrrjeeling, Jalpaiguri, Coach 

Behar and Purulia i n  the Stale of West Bengal shall, as frola the Additional 
&pull. commencement of [his ACI, be known respectively as the Dislrict Comlnis~irionci 

Magistrate and Collcetor and \he Addirional Di su ic~  Ma~islratz and to bc known 

Additional Collector of the respective district as aforesaid. rcywutivcly 
as Disiticl 
Magis~nte 
and Cnllcclnr 
and 
Addi~ional 
Dislricl 
Magictmfc 
and 
Additional 
Colltctor. 

3. Any relerence to the Deputy Commissioner or the Additional Rcrcrrncc to 
Dcpu~y Deputy Commissioner of the dis~ricr of Darjeeling, Jalpaiguri, Cooch Co,nmiLfinncr 

Behar or Purulia in any law or other dccurneot shall, unless the conrexi or Addi~ional 
Drpuly otherwise requires, be consrrued as a reference lo the Collector or the C,,,i,i,n,, 

Additional Colleclor of the districl oTDarjeeling, Jalpaiguri, Cooch Bchw 10 
conslmed as or Purulia, as the case may be. rcfcwnvc to 

Exp1nrlarion.-"Law" shall include any cnactment, Ordinance. ~~~~~~ 
regulalion, order, bye-law, rule, schcmc, notificalion or other instrument Collecror. 

having the force of law. 

'For Slatcmcnt or Objecl~ and Rcuuns, srr lhc ~utcrrrra Gazerre, hrmod;t~ar?: Pan 1V 
of the 29th August, 1984 (Bill No. 34 of 19x4); Tor pmcccdings br thc )Vest Bengal 
Lcgislativc Assembly, ree the proceedings or mceting or lhal  Asscrnbly hcld on lhc 
171h Scplcmhcr, 1984. 
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t c g d  4. Where immediarely before the coming into force of h i s  ACL 
procedingq. 

any legal proceedings are pending to which [he Deputy Commissioner 
or the Additional Deputy Commissioner of the disrrict of Darjeeling, 
Jalpaiguri, Cooch Behar or Purulia is a party, then for the purposes of 
those proceedings, any reFerence lo  he Dcpuly Commissioner or the 
Additional Depucy Commissioner of the districl of Darjeeling, Jalpaiguri, 
Caoch Bchar or Purulia shall be construed as a reference lo [he Dislrict 
Magistrale and Collector or the Additional District Magistrate and 
Additional Collec~or of [he distria of Darjeeling, Jalpaiguri, Cooch Behar 
or Purulia, LS the case may be. 




